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countries Why 1 suggest that 1s to that |
extent we may avoid unemployment. What
18 the good of bringing m labour-saving
machinery when we are not able to provide
work for lakhs and lakhs of willing workers
m this countty? Therefore, our Govern-
raent should think first of introducing rationa-
listed methods to open employ ment potential
to our worhing class

Next I come to clause 6, amendment
of section 22 I find that the principal
Act 1s very clear It 1s said in the principal
Act ‘privilege leave with full wages for a
total period of not less than 15 days.” But
here in the amendment sought to be made
1t 18 ‘privilege leave for a total period of
not less than fifteen days’ There 1t is said
‘with full wages’, here ‘with full wages’

1s omitted. But the Labour and Employ-
ment Minister may say, “Please refer to the
words ‘wages with leave’ under section 23”.
And he may say immediately that the wages
are being provided with leave But here
leave means not only privileges leave but
there 1s the sick leave and also the casual
leave. If you are not very specific 1n the
amendment as to what kind of leave 1t
would be with full wages, 1 do not think
that under the present set-up the employers
or the industrialists or the commercial

managements will immediately give thcm
wages for sick leave  There are institutions
where they have introduced sick leave at
half pay But here 1t 1s silent, even <ection
23 does not very clearly say about the
leave or how one can qualify onc self
to earn the leave Therefoie, I thunk the
removal of the words ‘full wages” 1s of a
doubtful nature and I cxpect that the Labour
and Employment Minstry will give a satis-
factory explanatton for omutting from the
principal Act the woids ‘leave with full
wages’” That i1s 2 pornt which I am plauing
before the Mini ter in the interests of the
wage-earncrs

Coming next to the amendment about
the accumulation of leave, from 30 days’
accumulation they have now made it to
three tumes—3 «<15=45 days It 1s a good
thing, I do not <ay that 1t 1s a bad thing
But yet 1 feel that they could have gone
one step forward—instead of 45 days they
could have said two months Accumula-
tion of leave up to 2 montbs 1s not a difficult
task Ewn it gives an incentive to the
workers not to absent himself Workers

in this countiy do not absent themselves
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from work because the wages that they get
are very limuted and they do not want to
absent themselves And, therefore, they
could make good use of the accumulated
lesve if they fell sick We have not given
them sickness insurance 1n this country
To provide for it 1s a stepping stone  But
If this 1s ncreased to two months instead
of 45 days, 1t would have been a welcome
feature and 1t would have become a very
good legislation also

Now under sub-section (b) it 1s stated
‘sickness o1 casual leave® Casual leave
means leave of a casual pature A man may
ask for casual leave for a day or two but
as far as sick leave 1s concerncd, I think
this legiclation should have provided for
accumulation of sick leave There are
establishments, factories and other ccmm-
ercial concerns where they allow people to
accumulate s'ek leave I think it 1c a very
great omusston on the part of the Ministry
not to have thought of allowing accumula-
tion of sick leave to the workers for whom
this legislation 1s introduced However,
Sir, on the whole, I may say that this legis-
lation 1s a progressive legislation and the
workers affected by this legislation, workers
to whom this 1s going to apply, will be wel-
coming this legislaion I request the
Miunistry that in future whenever they intro-
duce amendments to the old Acte, they should
take some nterest ;n comparing the condi-
tion of wage earners of this country with
the wage earners of advanced countries

Thank you Sir

REFERENCE TO STATEMENT BY
PRIME MINISTER

MR CHAIRMAN Before 1 call the
next speaker, I have to announce that the
Prime Minsster bemg indi posed would not
be able to attend Parliament today and will,
therefore, not make the statement at 5 P M.
as announced She would do so on some
subcequent occasion

THE DELH! SHOPS AND ESTABLISH-
MENTS (AMENDMEN1T) BILL,
1965— contd

SHRI CHITTA BASU (West Bengal)
Mr Chairman, Sir, I welcome the Delhi
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shops and Establishments (Amendment)
Bul, 1965 because it provides certain rights
to shop assistants and also provides for the
removal of certain lacunae in the parent
Act Sir, although 1t 11 a belated move 1t 1s
a step forward towards the removal of these
lacunae which were the weaknesses of the
Act stself

[RAJYA SABHA ]

| THE VicE-CHAIRMAN (SHRI M RUTHNA-
swaMY) in the Chair]

We would have been very glad had there
been a comprehensive Bill dealing with
alli the problems and difficultics of the
shop assistants  Anyway, through you,
Sir, I like to point out certain lacunae i this
Act to the puot of this Bill

Sir, 1n this Bl you will find that there is
no provision for the protection of shop
assistants agatnst retrenchment and arbat-
rary discharge You may say that there
are other labour laws for adequate protec-
tion against this evil of retrenchment and
arbitrary illegal discharges But  there
are certamnly provisions 1n the Industrial
Disputes Act and 1t would have been better
had these provisions been also included in
this Bl so that adequate protection might

be given against these 1llegal discharge and
retrenchment, guaranteeing retrenchment
benefits to workers of all other categories
to which they are entitled

Sir, you will notice that theie 1s no pro-
vision for ensuring secunty of service. As
far as I know, therc 1s no securnity of service
to shop assistants They are very seldom
made permanent in therr service They
are arbitrarily discharged and their services
terminated One of the basic questions
before all the working people 1s this that
there should be adequate guarantee of
security of their service In tlus Bill, I note
with regret, there is no provision which can
ensure security of service to shop assistants

Sir, you will note that there 1s also no
provision for the improvement of the work-
mg conditions 1n which the shop assistants
are to work Almost 1n all the shops 1n
developed cities—1n this city also—the
environments are hygienically uncongensal

Therefore, the shop assistants have to work
i conditions which deserve rapid, speedy
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mprovemient  Theie s no provision fe-
garding that I agree that in tlis Bill
thos¢ provisions cannot be made, but one
thing can be done In this Bill an eight-
hour working has been ixed As you know,
Sir, n works which involve hazards, the
working hours have been lessened For
mstance, 1n nunes those who work under-
ground, their working hours have been
reduced In this case also since the shop
assistants are to work m uncongemial, un-
hygienic places and since thete 15 no provi-
ston there for the mmprovement of the
environment, 1 suggest that the working
hours required of them mav be lessened by a
statutory provision in the Bill

Sir, again, not only the question ol cnact-
ment, therc 1s also the question of imple-
mentation 1t 15 our general expettence
that the objectives of many Acts are not
fulfilled They fail because of non-imple-
mentation of the provisions of the Acts
As far as my experience goes, 1 have found
that Shop Inspectors are not above mal-
pracices They do not force the shop
emplovers to observe the law i foto, both
in letter and 1n spint I think there should
be a provision 1n the Act itselt for the super-
visory <atff to sec¢ that the provisions of the
Act are properly implemented

I do not like to take much of your time
I would suggest that all these pcints may
kindly be looked into so that the Bill may be
improved to the best possible extent  Thank
you
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| AT 7 §za & fr anfa ag For ama &

f& faeedt Y g T gqF T Y ApH w@
ST fewarfar gau o f5 @ w0
7gl wfewraT g1dt T ag ewer fa=r
1T ETy aife sy refama &1
RGF7, HYAT FHAL AT A FV TGHT,
ST 2TEW ag TEAT A8 9 9g @ HW
fore g ag Aanfee awad & s
FIL g, gerforw &, T 7RSI A ¥
FIA | AT g ATHIC FO AT T
T § I TF {EA 7 ALY A7av e
HEFUTUT AT AW €1 G
Y T TEA & A EA0UT A0 9T
T, 98 AET 99 9TET a1 #@T 48
AHIT AT AT Fy G
FTAT ATEAT & TAT A E | AT
AT 1T 7 AT AT & FGT & & Il
ST AT fwaT Se st 3w ada §
®THIT WIET AT  TqY JAHT Q1T A |
4g 919 FIST AR |

wgi 9% 7z @99 @ f& @ a9
gfear & % T 9w IR ¥ TAEE
e ot o § wt T
FT%1 gfzai § X gfewt w1 ® wwr
£ zafau f& ST 1 79T AT & SN
faeelt 98 #7 oedt & fRT oiedt & fa
gFEfY @ X f6e gigdy o anfgwar-
aTfgear Ig=t @1 JT & 1 A Ig A9gT
F1 3t qATfors F1 W G FAT A0 §
Fifw Igi Faw @3 g & 7 Auroarar
g TR & agg To" AWgd #,
et &1, A FE] FT I9W § AL
R &, IT*T gg wag FX FlAq Ay
TR AT, HgT nfgwar-snfew a7
fe Ay & af e d aww &
A O qUE W wserd 1 dEET
faar =me gAY sgwa g8 TaTar Y
i e AEY ? gafay fE aEw Sae-
A7 A1ga, wei Qifaferm swdt 1 aw
T fEet #7 gare § ) feedy 7 @Y 39
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Y S FIGT FAT T G & STHY T AV
=nfge arfe 98 99 & 9T 39 wET A,
T4 fqea FY, ATEl F1 ) AT ITHY
AT F | JTT IR I8 SR o (aar
a1 Afeaem FT—IfIaaw 1 gF 37
LAY 972 3T 9T 91T 369 {5 ag faer
wT AN 2R e § o S ag avg

I AW fradt & gfemt Tl
T & sufaT g %3 fr 3991 g7 @arw
TET F JI T AV AT gH FCA &Y
arige AfFT ag f Sy=ar arfge fv g7
M IR e gra € g o &
feedt A a N fd § g
f foosft aFam o garfawi o awdy
TAdY Y ST @Y R ) QY AT FL FA
FAR 9159 AT Q1T A Tg HIAWT
a1 f& us & 91 GFEAT T T
SqTEE FRfeat A AR g R ™ awg
UF.£2. 30 g9 anfead fased &
ag afwal & e gantast #y awdr
T ST T @ SR T AN ZFI Te-

g, & Sl A1 W ) AR AT

gFM a1 3§ § Fifs g gfrna o
FH e & @ g+ el av AR
gfwn #Y qEeet & AR W FT qa
W aE 9T @ g ufaw sgeTe
gHEAl F T F fag ganfawi
T qedl g ofFT qaq g
qaATfrT 4T 1§ gEg F A a3 aF I
TH F1 FFRT g & SR o8 O o
* qIE I ag IT AT & a1 g < g1
ST & | S o ST A @ ST
I @A | | i AT SRR RE
WY AR AE T § THlNY Ay gEL
AW Ty W@ a4 w#
AT F1S: 42 § AT FTH TG FEAT
ge4ar 1 3EFT & firge idY i T
arfoaw gFm & A HR gFmeErd
FT QU-I FTARET IST TS A Tq TR
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ST T S HIE F=9 FT iU A0
JIEAT & AV ATET I @I JFL T
foF T F T T HT TG A
AT AT T 5 < fawe gt e
AT a3 A T §
g FATTTHIT &1 0 Wit fAer fF ag
IR % g, T ¥ FF grar
IHF T 9T A G, SHT AT Y |
A QT FTE, TereT TN ALY g A0 R
fau 7€ & o1 5 ST A7 Fgr I
T AN & 1 FGT AT IR FAS
§ o AW s omw g
FE atc M F TH AT AT Gl &
qfl AL W ¥ gEg I qmH Wt
faauwa FT aT Jasal faars at 3g 6
faw 1 AR fa= | o % o g g9 @R
FA @7 F AG AN 71 FgAT§ 9§ a9
T & Fasl #1 § | R ag THHA
FCAT AEA & a1 T F1 3@ ag AT A
ZA0 I N & | qwE &.3%  fr ag
femar a1 A F 1 WA@Y AR
¥ g9 Y & 9TE § A ° gam
¥ T g e Fgmgeara sl ...
st & g 0
faaty & & qgemamrg 0

wx fag @A § & faw qm@
afdie § oTed AR Agaag g fFamya
arg Wi faoedt 1 adraelr awET 4
sdva aTEd, ifad e ¢ sifae
AR, IR g afemare D fF
e ag AT FRTE qEEd & a8 w0
FAR AT AT TRV T T4+ B ardy
®Y T S 1T T T | qAF | G
ATTHT WAT FX ATT FATSTATGT & | 3
FATIEE AT AT & THAT FI5 THY
v faret fF weigd 1, qentamy a7y,
WY gF F AATCGH g IART, QI RYE
far f @ oY sq= a==1 F7 qIH Hy
L, AGT T4 T YST FT ITH, AT

A <@y S o A Aoy & e q aw | we) & o o 'mam A AT,

M43 RS/66—3
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WA W QU AT O AR | GRE AT T
QA E AT W AT O A § IS
faq sov =51 & foaw $& F7 AH-
fer 31 9 smA g geATiET B
HYT 3y § g A 3 9% 9§, 9%
QY I A 9% T g AfFd a9
@ ¥ gerfosi B o T 2 )
) Tafau I &) forge FY o0 A} 3w
1 & fan o WY gERI § SRR
g1 Y £ ag AT A qFE a9 T H
g§ U5 a9 *7 | IH9 TeEa fuwe
TWY ATY T FT ITHT TN I HIT
TR JAUEAIAS F1 716 Ay Ay
fswg s

WTEY QWA ATEE, U qg UF AT A
o SEA § fv v ag Tea g F
feeelt ¥ gWIR T UFT FT ASAT & A
¥ e R e ot o ot w9 W
AT § A A FH AR ITE | N
FMAY, a7 2l gEd W A g
9 T OF § FEA 7 AT | 30
w et & fAw o 17 aQ g, w9
@ ¥ Ay w@a add, o e
a7 wg ® fo @ w91 w9 e ¥
v e ara wrE T AW | wifE s
% ety &1 AT 8, IFET 9T S
qafam g TR eI tFE A E ] | uw
& I YA, IAT TEEE, JAT A
o, fqait & 1t Sgi-sIgt SAET A9AT
X ¢ el Fgh el werafs ' 2 @y
H7A TAAE & T TARI-TET FTH AwQqT
2 9w WG & foau swest A w A
&g atfx a1 SqTRT AT e AR
T Wiy @ v @ 9
fox a7z Sa7 ¥ W garfedE
N S wn wfew e aa us
AT & IIEH AAHA AT, 5 %
W A gt I A g 2 )
amy 3fgu, Fgufal &1 Aifw, e6-
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B2 TFl e, BR-ure frges
F ANfoe Y gat qfow § TERF
IR AT a7 ST qHER A qTH
R aEmWE IR AT Y IR 5]
TERT A FL A TF T FTFET ] A
@i ¢ 97 i & §Y Aenfowl ¥ &R
F a9 a1 garto o w
TR g9 FTWE T IHEER FHAR A
FET SATOM | (AT qg §i=ar g a fox
A9 59 &0 § 719 5 qifgr 4531
F qEA? F A G FT GG A TE@@A@
dar fa d gx 7 Isag =fwuf
g1 frg, 7 Gar fro, as-a3 9« &
fFa, To Y F1 T GWTEAT A S
WY v ) Fifow ife—aet
AW T T F) AT F AN
F91 FA1 g9 4 Ao & fom ag a}
fear i gFMEl WA AT E 5%
fr ag FX feam T88 T a9 qrey TR
2 A IR FATE AR S
qifaedt 9% feT & fa=re o 5 ann
I TA A@ § TEW-TIW 9T BI-BR
fam 7 =rfge av o org fa=s /w
afge | TR § @R =1 afen
AR FIATE AR AEE AAAA WA
amg FT Y ) )

THE VICE-CHAIRMAN (SHR1 M.
RUTHNASWAMY): The Minister.

SHRI ABID ALl (Maharashtra): Mr.
Vice-Chairman . .

SHR1 ATAL BIHARI VAJPAYEE
(Uttar Pradesh): Is he the Minister?

SHRI ABID ALI: | am replying to my
friend therc. Have 1 your permission to
speak, Sir?

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): I had called on
the Minister. Do you want to speak?

SHRI ABID ALI: Yes, Sir. 1 beg to
make a few observations with regard to the
working of the Shop Assistants Act in Delhi.
I request that the Government should ensure



3473

at least near-minimum implementation of
the provisions of this Act. In most of the |
areas in Delhi, the provisions of the Act
are not implemented by most of the shop-
keepers. This morning I was in Pahargunj
and most of the shops were open at 8-30
AM. I do not refer to the vegetable |
shops or the sweetment shops but shops
fvhich are governed by this enactment
whose working hours are restricted. Similar-
ly on Sundays most of these shops are open.
In Subzimandi the shop-owners manipulate
the working in such a way that it becomes
mmpossible for the Inspectorate to have
any checking. A suggestion was made
some time back that along with the system
of having employees by rotation, they
should also have a system of photographs
of the employees so that the Inspectors |
may be able to know whether a particular '
employee who was supposed to be on leave
on that particular day is working or not.
That can be done only if—not by names,
because names are changed, and these
employees have to submit to the dictates of
the shop-owners —photos are there, and
then the inspectorate will be able to have
some checking done if these suggestions
are taken into consideration for their
acceptance and implemented. I do not ¢
know to what extent the inspectorate are
mnfluenced by bribe or otherwise so that,
whatever the shop-owners want to do, they
are able to do without any fear from the
inspectorate. That has been the experience.
This may kindly be taken into consideration.

With regard to what my friend opposite
was just saying, namely that a sum more
than the salaries of a hundred employees
of Government is spent on a bungalow of
the Ministers, T do not know how he has
been able to come to this conclusion.  Per-
haps he wanted to say something against
the Government, and just he had been
telling whatever came in his mouth.

1t is, likewise not possible to have a similar
Act for Delhi and for Kerala. Kerala has
got its own enactment and the shop assi-
tants there have got the benefit of the Act
in Kerala. And that cannot be brought
here, nor can the Act which is in force here
be taken to Kerala.

1 strongly opposec the suggestion that
from 8-30 AM. till 8-30 P.M. the shops
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should be allowed to be kept open, because
that will mean that the spread-over will be
much more, and it will be to the detriment
of the employees. The suggestion was
that, in between, for some hours there
should be closure and that sort of closure
means that the workers in the shops, who
will be supposed to be attending the shop
at 8-30 AM., will be leaving home early
1in the morning, and if they leave the shop
after 8-30 P.M. it means that they will
reach home very late, and the rest of the
period, they will be whiling away. And
meekly he  has said that there should be
double shift. And that also will mean
that again the prices will go up. So both

| ways it is to the detriment of the consumers

and to the deteriment of the employees
working in the shops alike, and, therefore,
no consideration should be given to such
a ridiculous and unworkable suggestion.

And about other things which the hon.
Member has said, just he wanted to plcase
his own ego, and therefore he was said
them and run away, and so I need not attend
to them. Of course the hon. Minister will
take care of them.

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): Only walked away,
not ran away.

SHRI ATAL BIHARI VAJPAYEE:Ona
point of order. The hon. Member has
just stated that one particular Member
ran away after making his speech. Is that
a happy expression, Sir?

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): Not decent.

SHRI ABID ALI: What 1s wrong? All
right; he had left the House. Agreed?

SHRI ATAL BIHARI VAJPAYEE:
They are very particular about keeping
decorum in the House.

st enfae st @ a7 wwEr @7 @A
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRY
SHAH NAWAZ KHAN): Sir, I am grateful
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to the hon. Members who have taken
part in this discussion. As I stated in my
opening remarks, certain amendments had
to be brought forward in the light of certain
difficulties that were experienced 1n the
actual implementation of the Act, and
these amendments were placed before the
Home Minister’s Labour Advisory Commi-
ttee, and the Labour Advisory Board of the
Delhi Administration.

Sir, a pumber of hon. Members have
spoken. Shri Lokanath Misra wanted
that the self-employed shop-owners should
be allowed to keep their shops open as long
as they liked. But, Sir, that would give
rather an unfair advantage to the persons
who are operating their own shops them-
selves, and that might amount to discrimi-
nation, and would be objected to by other
people. He talked about sick leave and
said that sick leave on half pay should be
allowed, as in the case of Government
servants. Sir, according to the existing
provisions, the amount of sickness or casual
leave cannot exceed tweive days in a year.

As against this we are providing that such 1

leave shall not be less than twelve days.
So,; as far as that is concerned, that is an
improvement, since higher sick leave can
now be allowed by agreement: Regarding
sick leave on half pay on the lines admissible
to Government servants, it is not possible
to compare the conditions of service of
these employees with that of the Govern-
ment ° servants. He also wanted that a
wage board should be set up to determine
the wages of shop employees.
to inform the House that the Delhi Admin-
istration have set up a committee to fix
minimum wages for shop assistants under
the Minimum Wages Act. They have also
appointed a Wage Board for employees
in hotels and restaurants which are governed
by the Dethi Shops and Establishments
Act, 1954, since wage structure there is a
bit complicated owing to the existence of tips.
Then, Sir, he wanted that the spread-over
should be minimised and the interval for
rest reduced to half an hour and added
that, to facilitate this, the workers may be
required to work in shifts. Sir, under the
Act, the spread-over is notto exceed 10}
hours in any commercial establishment and
12 hours in any shop on any day. Working
in shifts is hardly feasible as few employers
would be able to enagage more than a set

I am glad |
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of workers. This may also lead to abuses
as pointed out by Shri Mitra, one being the
same worker being called by two different
names and employed in more than one
shift, and this malpractice may receive
encouragement under this guise.

Sir, a number of Members also made
the suggestion that the shops should remafg
open on Sundays. Sir, this is entirely
within the competence of the Delhi Ad-
ministration, and there is enough flexibility
in the Act to enable the Administration to
fix any day for keeping a shop closed.

Then my friend, Shri Anandan, spoke
about the continuous hours of work, and
he said that people should not be asked to
work for five hours continuously without
a break for lunch or meals. Sir, this
provision is in accordance with and on the
same lines as the ones in the Factories Act,
and we have based it on the same lines,
and when the other workers in the country
are working in similar conditions, we do
not see any reason why we should make
separate provisions for shop workers.
Sir, he talked about the wages. That is
fully covered under section 23 of the Act.
Wages are covered under that particular
section. No mention was made of that
because no amendment to that was to b
effected. '

'

My hon. friend, Shri Chitta Basu from
West Bengal talked about arbitrary retrench-
ment and said that no provision had been
made in this Act against that.* There are
other Acts which take care of that and
the workers are fully protected under the
different sections of those Acts. Also if
he will look at section 30 of this Act under
the heading “Notice of dismissal” he will

! find that all the rights and privileges of the

workers in this respect are fully covered.

My hon. friend Abdul Ghani Dar digressed
from the Delhi Shops and Establishments
(Amendment) Bill and the Act which is
dealing with the conditions of the work
of the employees in these shops and went
on to deal with the political set-up of Delhi
Administration. That is a little beyond
the purview of the amendments which are
now before the House.
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SHRI SHAH NAWAZ KHAN: I am
sure if it is decided to give a separate Legis~
lature to them, then this will automatically
be transferred to them. But until such
time as they have a separate Legislature
of their own, the Ceatral Government
has to look after this.

I am alo grateful to my hon. friend,
Shri Abid Ali, for pointing out certain
drawbacks and certain weaknesses in the
actual implementation of these Acts. As
he would see, there are Inspectors who
have already been appointed under this
Act to sec that the Act is properly imple-
mented. But I am grateful to my hon.
-friend for the information that he has given
and we shall take all possible steps to ensure
that the actual provisions of this Act are
properly implemented and I hope, Sir,
that with these amendments, which have
been fully discussed by this hon. House,
we will be able to implement this Act in a
more effective manner,

SHRI ATAL BIHARI VAJPAYEE:
May I ask a question as to whether Subzi
Mandi is covered or not? In spite of this
enactment being amended, subzi Mandi
workers continue to work as before. They
have no time-limit, no fixed hours of work
and the Inspectorate has done nothing
in the case of Subzi mandi.

SHRI SHAH NAWAZ KHAN: We will
certainly look into that matter, Sir, and if
therc is any failure of that kind, we shall
try to set it right.

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): The  question is:

«“That the Bill further to amend the
Delhi Shops and Establishments  Act,
1954, be taken into considcration.”

The motion was adopted.

* 1 Hindi transliteration.
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THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): We shall now take

up the clause by clause consideration of
the Bill.

Clauses 2 to 6 were added to the Bill.

Clause T—Substitution of new section for
section 24—Contracting Out

SHRI SHAH NAWAZ KHAN: Sir, I
beg to move:

3. “That at page 4, line 5, for the figure
‘1965’ the figure ‘1966’ be substituted.”

‘The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): The question 1s:

“That clause 7, as amended, stand part
of the Bill.”

The motion was adopted.

Clause 7, as amended, was added to the
Bill.

Clause 1—Short title

SHRI SHAH NAWAZ KHAN: Sir,
{ beg to move:

{2) “That at page 1, line 4, for the
figure ‘1965°, the figure ‘1966’ be substi-
i tuted.”

The question was put and 'the motion
was adopted.

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): The ‘question is:

*That clause 1, as amended, stand part
of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to the
Bill.

Enacting Formula

SHRI SHAH NAWAZ KHAN: Sir,
I beg to move:

1. “That at page 1, line 1, for the word
Sixtcenth® the word ‘seventeenth’ be
substituted.”

The question was put and the motion was

adopted.
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THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): The question 1s:

*“That the Enacting Formula, as amended,
stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended, was
added to the Bill.

The Title was added to the Bill.

SHRI SHAH NAWAZ KHAN: Sir, I
beg to move:

«That the Bill, as amended, be passed.”

The question was put and the motion was
adopted.

ANNOUNCEMENT RE. TIME FOR
DISCUSSION ON THE BASTAR
INCIDENT

THE VICE-CHAIRMAN (SHRI M.
RUTHNASWAMY): I have to make an
announcement. The discussion on the
Bastar incident will take place tomorrow
at 2-30 p.m.}

The House now stands adjourned till
2-30 p.m.

The House then adjourned for
luach at fifty seven minutes past
twelve of the clock.

—

The House reassembled after lunch at
half past two of the clock, The Vice-
CHAIRMAN (SHRIMATI TARA RAMCHANDRA
Satae) in the Chair.

MOTION RE REPORTS OF THE UNI-
VERSITY GRANTS COMMISSION
FOR 1963-64 AND 1964-65

THE MINISTER OF EDUCATION
(SHRI M. C. CHAGLA): Madam Vice-
Chairman, I beg to move:

“That the Annual Reports of the Uni-
versity Grants Commission for the years
1963-64 and 1964-65 laid on the Table
of the Rajya Sabha on the 7th May, 1965
and the 4th March, 1966 respectively, be
taken into consideration.”

Madam, at this stage I do not wish to
take much of the time of the House. The
Reports have been laid on the Table and
1 am sure all Members have persued them.

[RAJYA SABHA] University Grants Commission
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I shall listen with attention to the observa-
tions, suggestions and criticisms of the
Members and when I come to wind up the
debate I shall try and meet those suggestions
and criticisms to the best of my ability.

The question was proposed.

SHRI M. RUTHNASWAMY (Madras):
Madam Vice-Chairman, let me begin by
congratulating the Minister on the up-to-
dateness of the Reports and also on the
readiness with which he has introduced the
Reports for discussion in the House.

With regard to the composition of the
University Grants Commission I cannot
say much because it is according to the
provisions of the Act but I must again
draw the attention of the House—as I have
drawn in past years—to the embarrass—
ment caused to the Commission and to
the members of the Commission by actual
Vice-Chancellors of Universities being
members of it because however impartial
they may be in regard to their own Uni-
versities the impression goes abroad that
they mutually help each other. Again
about the presence of Secretaries of the
Finance Department and of the Education
Department, although it may be pleaded
that their presence would expedite the
discussion of questions because the objections
that may be raised afterwards in the Edu-
cation and the Finance Departments to the
proposals of the Commission may be dis-
posed of then and there at the meetings
of the Commission, I am afraid the presence
of these officials of the Finance and Edu-
cation Departments would interfere with
the freedom of discussion because at the
very outset these officials may bring forward
administrative objections or financial ob-
jections that might scotch any proposal of
the members of the Commission. Any
discussion of the proposals of the Univer-
sity Grants Commission by these officials
should come at a later stage when the
members of the Commission have come
to their own conclusion. The point of view
of the administration may be placed be-
fore the Minister after the decision of the
non-official members of the Commission.

Then going to the body of the Reports
I shall take up first the standards in regard
to admission with which the University
Grants Commission is charged. On page 7,



